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CUSTOMS, EXCISE & GOLD(CONTROL)APPELLATE TRIBUNAL
NEW DELHT.

E/95/2001/NB (SM) &
E/96/2001/NB {(S8SM)

(Arising out of Order-in-Original No.12/CE/2000
dated 19.10.2000 in Appeal No.E/95/2001 NB (SM) and
Order—-in-Original No.69/CE/2000 dated 14.11.2000 in
Appeal No.E/96/2001 NB (SM), both passed by the
Commissioner of Central Excise, Chandigarh).

M/s. Arora Alloys Ltd. ...Appellants
M/s. Khurana Steel Pvt. Ltd.

Rep. by Shri K.K. Anand, Advocate
Vs.

CCE, chandigarh-I : . . .Respondent
" Rep. by Shri M.D. Singh, SDR

CORAM: SHRI LAJJA RAM, MEMBER (1) kp .

QML_ Order NO-)’v/ bob-ba /0/ /Datéd:gz.os.goozt.

PER LAJJA RAM:

In both these appeals filed by (1) M/s. Arora,

Alloys Ltd. and (2} M/s. Khurana Steel Pvt. Ltd..,
the matter relates to the special procedure under
which Compounded Levy Scheme was.applicable to the
electric furnaces. The period in both these appeals
is the same il.e. 2,12.97 to 9.12.97. The
Commissioner of Central Excise,; Chandigarh had
rejected the abatement claims on the ground that
the declarations as given by the assessees did not
meet the requirement of Rule 9620(2)(e) of the

Central Excise Rules.
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2. I have heard Shri K.K. Anand, Advocate and
Shri M.D. Singh, SDR.
3. It is seen from the documents on record that

the manufacturers had lodged some protest against
the scheme of Punjab State Electricity Board and as
a mark of protest close down their units from
2.12.97. 1Intimation was given to the Revenue
authorities. Their intimation was acknowledged and
the Central Excise Officers had also visited the
premises for verification. Thereafter when the
protest was over, again intimation was sent for re-
starting the furnace. These intimations were also
acknowledéed by the Department and Shri K.K. Anand,
Advocate submitted that officers also visited the
furnaces and verified the stocks.
4. I find that the manufacturers have complied
with the procedure and the 1d. Commissioner of
Central Excise should have gone into the abatement
claims on merits. He has dis-allowed the claim only
on the ground that their dJdeclarations did not
fulfil the reguirements of the relevant rules.
5. I consider that he should re-examine the matter on
merits .after faking cognizance of the_detlarations
on.record. ‘XXK'XXX‘XXKX X &X¥X Accordingly, both these
appeals are allowed by way of remand. Ordered accordingly.
Order dictated & pronounced in the Open Court on

9.3.2001.

( #AJJA RAM )
MEMBER (T)
9.3.2001
Ckp.



